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STATEMEN'f RI:: REPORT 01' OlL 
AND NATURAL GAS COMMISSIO.N 

FOR THE YEAR 1~0-61 

The MiIliaIter of Mine. anll Fuel 
(Shri I. D, Mala.,!)'a): At the outset 
I must admit that the p,..:selll8tioll of 
the annual report of the Oii and 
Natural Gas Commisst.n for the yea1 
1960-61, placed on the Table uf this 
HOuse on the 8th June, 1961, has been 
delayed, and I should like to express 
my rellret for this. In the normal 
courae this report should have been 
submitted to the HoWIE' at least 8 to ~l 

months ear!ier. I may, however, men-
tion that a report of an organisation 
like the Oil and Natural Ga. Comm:5-
sion which carries out very hillhly 
specialised and complex technical aC-
tivities such as ,ravity-magnetic ar,d 
seismic 8urveys, oil well drilling anJ 
their testing with the latest electro-
logging methods etc. has to be com-
piled atter a very careful scrutmy of 
the data obtained during ttJ. course of 
"ne year of workin,. The analysis of 
such dala their correlation and aSliess-
ment tak~ time. For a report to be 
useful, the dala have to be fuliy an-
alysed and interpreted and the results 
trarnslated into structural details 'Jf 
the strata at great depthli to assess the 
possibilities of obtaining oil-gas then'-
from. Unlike the results of the Geolo-
Ilical Survey and exploration for 
other mineral. or results of work done 
in laboratories etc. which lend them-
se1ve. to easy analysis and interpre-
tation, the results of oil exploration ac-
tivities take very considerable time in 
arriving at proper conchaions. 

The report of the Oil and Natural 
Gilt Commission is essentially a re-
port of exploratory activities spread 
over varioul parts of the courilry and 
in addition to the delcription of phy-
sical work done during the year, the 
Commission gives in thil report the 
result. of its activitie.. As the field 
seuon particularly for geological anti 
ceophy.ical operations does not coin-
cide with the financial y~ar, and it 
extends well into May and June ea~h 
year, the compilation, computation ani 

year 1960-61 
mterpretation of the data col1ect~d can 
only be completed by sometime in 
August-September each year. Fur-
ther scrutiny of these data by semor 
officers and interpretation thereof takes 
time, and therefore proper assessment 
of the results is completed only several 
months after the close of each financial 
year. In pardcular. the report of the 
Commission for the year 1960-61 re-
lated to the final year of the Second 
Five Year Plan period and the Com-
;)l;s,iol1 felt that this r~port should in-
corporate a review of the exploration 
work carried out by t'1e Comrrussioi1 
during the entire Second Plan period. 
Such an assessment took some mor" 
time and contributed to the delay th"t 
has occurred in presenting this report. 

As, however, the annual repcrt lS 

ll1tended to give pur·~ly the descrip-
tion of the work carried oul during" 
particular year, the Commission hav~ 
agreed that in future the annual rp-
por~ will be submitted within a 
maximum of 6 months aftel' the close 
of each financial year. The interpre-
tation and the rr,sults of the work 
carried out would bc pubhshe-d in th~ 
report of the following year. 

The Commission's annual report for 
the year 1961-62 will be submitted to 
the Parliament within this perio'd, and 
I trust that the House wili find this 
arrangement to be satisfactory. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification. 
The Minister's ,tatement makes it 
clear beyond doubt that the sLaff fo~ 

lhe compilation and collation of the 
various data is either inadequate or the 
work is so difficult tha t they are not 
able to cope with it. J8 the Hcuse to 
understand that this delay will be Ii 
regular feature, a recurring feature, or 
will efforts be made to overcome the 
inadequacy or inefficiency of staff? 

Mr. Speaker: He has already stated 
how far they can make u.., the de-
ficiency and when the r-,port would be 
presented. 

Shrl Morarka (JhunJhunu): From 
the statement whi~h thE' hon. Minister 
has just now made it appears that even 
in future several months would be 
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taken for submitting the financIal l'''-
port and annual I eport nfter tile finan-
cial year is over. In this connection, I 
beg to draw attention ·;0 the relevant 
provision in the :\ct which conters a 
very valuable rigat 014 this House. 
Section 23, sub-section (2) of th~ Od 
and Natural Gas CommisslOn Act, pro-
vides: 

"Without prejudice to the pro-
visions of sub-section (1), the 
Commission shall, as soon as pcssi-
bl2 after the commencement of 
each financial year, submit to the 
Central Government a report in 
such form and before such dat"'! as 
may be prescribed, giving a true 
and full account of Its activities, 
polIcies and programmes during 
the previous financial year and an 
account of the activities likely to 
be ~ndertaken during the current 
financial year." 

If the report is to be presented after 
seven, eight or ten months after the 
financial year has begun, where would 
be the time for the House to examine 
the activities of the Commission for 
the current financial year. It is for 
lh!s House to apprOVe or disapprove of 
those activities and if the report comes 
much later .... 

Mr. Speaker: I have followed him. 
The Minister has stated that it would 
perhaps take about six months in 
future. 

Shri K. D. Malavlya: Yes, I men-
tioned it specifically. 

Mr. Speaker: He says that he will 
do it as soon as possible and abollt 
six months would be taken. But the 
objection is, if there is a provision in 
the Act that it has to be placed before 
the HoUSe and the House has to take 
into account the current year's pro-
ject, if th~re is a delay of six Or seven 
months before placing it on the Table 
of the House, how would the House 
get an opportunity to see what pro-
grammes are being taken up during 
the year? 

Shri K. D. Malaviya: We learn by 
experience. The unfortunate thmg is 
that the financial year and the year 
of working of the Commission do not 
coincide. It is only after a few months 
after the close of the financial year 
that we arc able to col1eet all the data. 
I! is only somewhere in June-JUly 
that the Commission gets all the data. 
Then they have to be correlated and 
Interpreted. 

Mr. Speaker: But the objection is 
that the Act gives a different impres-
sion. Therefore some amendmeIJt may 
be thought of. 

Shri K. D. Malaviya: That )s what 
j was coming to. We are n'jW consider-
ing how some adjustment cOilld be 
made with a view to come into line 
with the wishes of the House. 

12.35~ hI'S. 

EXTRADITION BILL' 
The Minister of State in t.Iw Minis-

try of External Affairs (Shrimatl 
Lakshrni Menon): Sir, On bella.! vi 
Shri Jawaharlal Nehru, I be, to mov~ 
for leave to introduce a Bill 10 con-
solidate and amend the law relating to 
the extradition of fugitive criminalb. 

Mr. Speaker: The question is: 
"That leave be granted to intro-

duce a BilJ to consolidate and 
amend the law relating to the ex-
tradition of fugitive crimin"l~." 

The mot:oll was adopted. 

Shrimati LakshrnJ Menon: Sir, in-
troduce the Bill. 

12.16 hrs. 

APPROPRIATION (NO.3) BILL·, 
1962 

The Deputy Minister in the Minis-
try of Finance (Shrl B. R. nha~atl: 
Sir, on behalf of Shri Morarji Desai, 

---_ .. _--- --------
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